F. No. 13-31/CESTAT/ CPIO-ND/VPP/2018 @

o Customs, Excise and Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 13-31/2018

Subject: Information under Right to Information Act 2005.

Sir/Madam,

Please refer to your RTI application No. No. DOREV/R/2018/80471, dated
20.04.2018, received in this office on 24.05.2018 under RTI Act, 2005, the
information received from DR (Admin) containing Ol pages is enclosed
herewith for your reference please.

Therefore, you are requested to please acknowledge the receipt and
deposit Rs. X (@ 2/- per page) to this Tribunal by cash or DD in favour of
Accounts Ofﬁcer, CESTAT, New Delhi. '

Note:
1. RTI application’s replies which are related to outer benches may be

gathered form there by filing RTI applications there directly, for facilitation,
CPIOs are nominated at all outer benches separately.

2. If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New Delhi.

CESTAT, New Delhi
-~ Date: 31.05.2018

To, ' B LT o P

1. Ms. Kamlesh Devi
124-Varra South, Karrahi Road,
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F.No. 33/RTI/Misc./CESTAT—ND/Admn.2018— Vol lll @
Customs Excise & Service Tax Appellate Tribunal

West Block No. 2, R.K. Puram, New Delhi — 66

Dated : 30/5/2018
1.D. No. 13-31/2018

Administration Section

Sub :Information sought under Right to Information Act, 2005

Sir,

With reference to the RTI application No. DOREV/R/2018/80471 dt.20-4-
2018 transferred by Ministry filed by Smt. Kamlesh Devi in CPIO 1.D. No. 13-
31/2018, the requisite point wise information is as under :

1. The person in question Shri Prabhu Dayal S/o Shri Mohan Lal was neither

employed nor currently employed in this office.

Yours faithﬂully,

A—
Deputy Registrar (Admn.)

To

MﬁIO/A.R., CESTAT, N. Delhi.



F. No. 13-31/ CESTAT/CPIO-ND/VPP/2018
Customs, Excise and Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 13-31/2018

Subject: Information sought under RTI Act, 2005.
Sir/Madam,

Please refer to RTI application of Shri/Smt. Kamlesh Devi (No.
DOREV/R/2018/80471 dated 20.04.2018) received in this office on 24.05.2018 by

transfer from U.S. & CPIO CA Cell, under RTI Act 2005 (copy enclosed) wherein
certain information are sought as mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 5(4) read with Section 5(5) of RTI
Act 2005 the RTI application CPIO ID No. 13-31/2018 is forwarded herewith to you as
CPIO under section 5(4), with request to provide the correct and para wise
information /inspection on or before 12.06.2018 directly to the applicant as permissible
under the RTI Act & DOP & T. O.Ms within the stipulated time, failing which, as CPIO
under section 5(4), you will be responsible for delay/denial and penalty if any, under
section 20 of RTI Act. Further requested to follow OM No. 12/31/2013-IR dated;
12.02.2013 circulated on 23.05.2013 and O.M. No. 1/18/2011-IR dated 16.09.2011.
Note:-
1. If the information is not available with your section or you, if possible, please
reply from where it may be retrieved, without delay within 05 days.

2. RTI application’s replies which are related to outer benches may be gathered
form there by filing RTI applications there directly, for facilitation, CPIOs are
nominated at all outer benches separately.

3. To provide the requisite information, if available and permissible, directly to
the applicant, subject to the provisions of the Act and the rules made thereunder,
under intimation to the undersigned. ‘

Encl: As above. /LQQ

CPIO
CESTAT New Delhi
‘ Date: 28.05.2018
For Compliance to:
1. DR (Admin.)

Copy to: (For Information)

1. Ms. Kamlesh Devi
124-Varra South, Karrahi Road,
Kanpur, U.P. 208027
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To

1. The CPIO, Competent Authority, Delhi.

2. The CPIO, Competent Authority, Mumbai.

3. The CP10, Competent Authority, Chennai.

4. The CPIO, Competent Authority, Kolkata. .
5. The CPIO, Appellate Tribunal, New Delhi.

6. The CPIO, ITSC, New Delhi

7. The CPIO, C&CESC, New Delhi

8. The CPIO, AAR, New Delhi

9. The CPIO, CESTAT, New Delhi

Subject:- Transfer of an online RTI Application (reg no. DOREV/R/2018/80471/3)
dated 20.04.2018 of Ms. Kamlesh Devi, Uttar Pradesh under the RTI Act, 2005- reg

Sir,

Please find enclosed an RTI application dated 20.04.2018 received from Ms.
Kamlesh Devi.

2. Since the subject matter in the RTI application dated 20.04.2018 pertains to
your office, the RT! application is transferred under section 6(3) of the RTI Act, 2005.
You are requested to send the reply directly to the applicant and a copy of the same
may also be endorsed to this cell for information.

Encl: As above
Yours faithfully,

"\/M‘n) <
, L’-o
(R. K. Jha)

Under Secretary & CPIO (CA Cell)
Tel.N0.23095369

Copy for information to:- .

(i) Ms. Kamlesh Devi, 124-Barra South, Karrahi Road, Kanpur, Uttar
Pradesh - 208027

(ii) Smt. Shashi Arora, Section Officer, RTI Cell, Department of Revenue,
Room no.- B-31, North Block, New Delhi
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https:/rtionline.gov.in/RTIMIS/CPIO/RTIDetails.php?reg=e YBSmL

RTI REQUEST DETAILS (3TRAI3MTS 3R fagwon)

0%

® B
Registration Number DOREV/R/2018/80471/3 Date of Receipt 20/04/2018
(Goftep~ur |B) : (T BT ATED
Transferred From (‘\ﬁ Department of Revenue on 24/04/2018 With Reference Number :
wyTATafa): DOREV/R/2018/80471
Remarks RO - eﬁmmmmeﬁﬁmzoosaﬁwm)%g
emar sr=rfa smawas Sriaret ¥ Rig gxataria & o §1 |
) fte Electronically Transferred Language of English
Type of Receipt ®T from Other Public Request (
UPR) : Authority BT UTH) :
Name (ATH) : Kamlesh Devi Gender (ﬁm’) Female
Address (UdT) : 124-Barra South Karrah1 Road, Kanpur, Pin:208027 |
State (YT9Y) : Uttar Pradesh Country (%'Q]’) Indla j
i i
. +91-7236891354 Mobile Number +91-7236891354 i
Phone Number (Qﬂ"‘l qeR) : mm
—m i e . et v e e e = e |
Email-ID (SHT-TEIY) : kdk.01967@gmail.com |
Status (RUfA)(Rural/Urban) : Urban Education Statu?
Requester Letter Details not provided Letter Date - Details not
Number(fiag® LEK:TC: )Y etier Date: provided
Is Requester Below Poverty No Citi hip Stat Indian
Line ? (34T 3Tdg® T fizensaip Status
WaAREE): (TR
0 (Recelved by Mode of P ¢ Payment
- Amount Paid RTfRT ®T Department of ode o,! Waymeal.’lj‘ Gateway
YITATE) : Expenditure) (original ( :
recipient) TPR)
Request Pertams to (HIRIY S.Bhomick US(AD IC)
ﬁwﬁr@awﬁa%)

Information Sought (VI'WI'&
L))

‘ employee at your department or currently working at your

'\N)
M‘M"d‘@"/““ﬂ/ o prbns

Dear Sir or Madam,
Please provide me the information if below person was the

departmént within any location in India. If YES, then please provide

aAH

26-04-2018 11:



[ Dc‘etails- - https://rtionline. gov.in/RTIMIS/CPIO/RTIDetails.php?reg=eYBSmL.

R 1 his previous or current office address and designation, whichever is
" applicable.

Sri Prabhu Dayal s/o Sri Mohan Lal: hometown Mahoba, UP:
address Mahalaxmi Property Dealers, Alha Chowk, Mahoba, UP.

If this information is not in your department then kindly forward it
to the concerned department under section 6(3) of RTT act for
necessary action.

If this information is denied intentionally or delayed without
justification, then please put the penalty of Rs. 250 per day on the
concerned officer as per section 20 of RTI act.

Thank You.

Dear Sir or Madam,

Please provide me the information if below person was the
employee at your department or currently working at your
department within any location in India. If YES, then please provide
his previous or current office address and designation, whichever is
applicable.

Sri Prabhu Dayal s/o Sri Mohan Lal: hometown Mahoba, UP:
Original RTT Text (J& address Mahalaxmi Property Dealers, Alha Chowk, Mahoba, UP.
IREYaATE UTS):
If this information is not in your department then kindly forward it
to the concerned department under section 6(3) of RTI act for
necessary action.

If this information is denied intentionally or delayed without
justification, then please put the penalty of Rs. 250 per day on the
concerned officer as per section 20 of RTI act.

Thank You.

f2 26-04-2018 11:



